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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

WEDNESDAY, THE TWENTY FIFTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 5743 OF 2026
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TALLAPALLY RAVINDER GOUD, WORKS coNTRACToR S/o. Batakista
sgltlqqosrgrt 47 years, D.No. s-2, Siiironoa n,lanor[ cattiote Viilage,r\rzamabact, felangana _503165 Aged about 43 years.

[ 3488 I

...PETITIONER

Between:

AND
1' The Assistant commissioner (ST), Nizamabad -l and il circte, Nizamabad,Telangana rvr \e t l' trtzdtttauaq -l an
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rndia, Represented bv its secretary, Ministry of Finance, New Delhi_
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petition ,.ngul Articte 226 o.f the.Constitutio,ljf,,lp* J:rTl::l:
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petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, inJHign Court may be pleased to Stay

the coilection of Jirpri"O demand of Rs. 4,74,136t- eylsllnllo-the impugned

order of the 1st Respondent 
' dated 20-02-2025 in DIN

GST/36ADKPT4344H 5Z4l21pending disposal of the writ petition'

counselforthePetitioner:SRIV.GANESHBHUJANGARAo

counsel for the Respondent No.l & 2: SRI SWAROOP OORILLA'
SPL. GP for State Tax

Counsel for ttre Respondent No'3: SRI N' BHUJANGA FIAO'

6"prty Solicitor General of lndia

The Court macle the following: ORDER
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AT HYDERABAD

The Hon 'ble The Chief J Sri Aoaresh Sinsh
And

The Hon' Sri.Iustice G hiuddin

Between:

Tallapally Ravinder Goud

Writ Petition o.5743 of 2026

Dated: 25.02.2026

and
...Petitioner

The Assistant Commissioner (ST)
Nizamabad District and2 others.

...Respondents

ORDER:

Heard Mr. v- Ganesh Bhujanga Rao, rearned counsel appearing for

the petitioner and Mr. Swaroop oorilla, learned Special Government

Pleader fbr State 
-r'ax 

appearing for respondents No. r and 2.

The instant writ petition has been preferred with the foilowing
prayer:

2

"For rhe reasors stated in ttre accompanying affidavit, the
Petitioner prays rhat the Hon'bre court rnay be preased to issue anappropriate writ' order or direction particurarry in the nature ofWrit of MANDAMUS declaring tt" imRespondenr dated ,o.or.rrolgned 

order 
"r rh;rf, 

;:, .C5'17364DK p1)t344ItSZ4/21 in tevying .ux ot Xr.q,jq,lt))_ 
,.

under GGST and SGST Anrc f^_ +r-^ 
- 

. . . --- 
"' rro'=; /zr,JJC

urr irarerar 
"o,,o,,u,,lt#;: }j"[: 

enod 2020-2r basing on rhe

opportu n i ty to s u bm i t the obj ecti ons,rrr.:l:::'. 
*''ln* proper

s/tow cause notice aatea ,;'^:":::::: 
ru,sequeil b the alleged

zted t2.02.2021 demt._.va..uZt oernanding an amount of
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Rs.4,74,3361- as illegal, arbitrary, unjust, improper, without

jurisdiction arrd authority of law, not mairrtainable in the eye of

law, in not following the principles of natural, violative of articles

la. l9( I )(g) , 21, 265 and 300-A of the Constitution of India and

consequently to set aside the impLrgned order of the l"

Respondent dated 20.02.2025 DIN

csT/36ADKPT 4344H524I2t ;',

3. Learned counsel for the parties. during the course of hearilg' fairly

submit that the issue involved in this Writ Petition has already been

considere(t by this Court in W.P.No.l963 of 2026 which was disposed of

vide order dated 03.02.2026 and the said order squarely covers tlte present

Writ Petition as well'

4.Therelevantportionofthesaidorderdated03.02.2026passcdin

W.P.No.t9(i3 of 2026 rcads as under:

"3. Learned counsel for the State'fax' on instrtrctions' submits

thaL the petitioner should approach resportdent No'l' Depttty

Conrmissioner STU-l' Saroornagar Division' Hyderabad' for

rectification of the impugned orders'

4. Learned counsel for the petitioner therefore seeks liberty to

file an application for rectification under Section 16l of the

Goods and Services Tax Act' 2017' in respect of the imptrgrred

orders dated 30'12' 2025 and3l'l1.z[z5relatable 
to the tax period

fronr April' 2021' to March' 2022' Letsuch application be filed

w ittrin a period "' 
; ;;;"eks' o * 
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5. The instarrt Writ Petition is d.isposed of with the aforesaid

liberty. There shall be no order as to costs."

5. In view of the consensus arrived at, this Writ Petition is also

disposed of in tenns of'the order clated 03.02.2026 passed in W.P.No.1963

of 2026. However, there shall be no order as to costs.

Miscellaneous applications, if'any pending, shall stand closed.
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To,
1

2

3.
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5.

6.

7.

T:AflT,\rjant 
commissioner (sr), Nizamabad -r and il circre, Nizamabad,

The Plincipalsec
gaifabad, Hvo"o,[35?6tff#l5e 

(cT) Department, State of relansana,
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HIGH GOURT

DATED i25102l,2026

ORDER

WP.No .5743 of 2A26

DISPOSING oF lHE wRlT PETITIoN

WIIIIOUT GOSTS
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